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PER SHRI A.K. GARODIA, AM:

This appeal is filed by the assessee and it is directed against the
order of CIT(A) — IV Bangalore dated 30.09.2014 for A. Y. 2009 - 10.
2. In course of hearing, it was submitted by the learned AR of
the assessee that only grounds Nos. 3, 4 and 5 are pressed and he
has mentioned so in the body of grounds and signed. Accordingly,
remaining grounds and additional grounds are rejected as not
pressed. It was pointed out by the bench that there is no ground
No. 3 because after Ground No. 2, there is Ground No. 4. The
bench also pointed out that in Ground No. 4, the grievances are
about Research & Development Segment and that in Ground No. 5,
the grievances are about Lithium Segment but learned AR of the

assesse did not advance any argument regarding Research &
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Development Segment and hence, it is inferred that Ground No. 4
is also not pressed and since, there is no ground no. 3, we are
required to decide only Ground No. 5 regarding Lithium Segment.
Regarding this segment, it was submitted by the learned AR of the
assesse that in Para 8 to 8.9, learned CIT (A) has decided about the
grievances of the assesse in respect of this segment and his
decision is cryptic and therefore, the issue about this segment
should be restored to the file of CIT (A) for fresh decision by way of
a speaking and reasoned order. Learned DR of the revenue
supported the order of CIT (A).
3. We have considered rival submissions and we proceed to
decide Ground No. 5 and reject all other grounds including
additional grounds as not pressed. Ground No. 5 is about Lithium
Segment for which, we find that the order of CIT (A) is cryptic and
therefore, we set aside the order of CIT (A) about this segment and
restore the matter about this segment to the file of CIT (A) for fresh
decision by way of a speaking and reasoned order after providing
adequate opportunity of being heard to both sides.
3. In the result, the appeal of the assessee is partly allowed for
statistical purposes.

Order pronounced in the open court on the date mentioned on the

caption page.

Sd/- Sd/ -
(PAVAN KUMAR GADALE) (ARUN KUMAR GARODIA)
Judicial Member Accountant Member
Bangalore,

Dated, the 10t January, 2020.
/NS/
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By order

Assistant Registrar,
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